FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DELCO INFRASTRUCTURE PROJECTS LIMITED

RELEVANT PARTICULARS
1. Name of Corporate Debtor Delco Infrastructure Projects Limited
2 Date of incorporation of Corporate | 14.08.1998
Debtor
3. Authority under which Corporate Debtor | ROC — Delhi
is incorporated / registered
4. Corporate Identity No. / Limited Liability | U45201DL1998PLC095562
Identification No. of Corporate Debtor
5. Address of the registered office and | Flat 146, Ground Floor, Pocket-1, Phase-1, Sec 13, Dwarka, Neta
principal office (if any) of Corporate | Ji Subhash Appt. New Delhi- 110075
Debtor
6. Insolvency commencement date in | 20.06.2022 (Order was pronounced on 20.06.2022 but the copy
respect of Corporate Debtor of NCLT order was received via email on 22.06.2022)
7. Estimated date of closure of insolvency | 17.12.2022 (180 days from the date of commencement of

resolution process resolution process)

8. Name and registration number of the
insolvency professional acting as interim
resolution professional

Mr. Harish Taneja
Registration No. : IBBI/IPA-002/IP-N00088/2017-18/10229

9. Address and e-mail of the interim | Registered Address: 236-L, Model Town, Sonipat, Haryana -
resolution professional, as registered with | 131001
the Board E-mail ID: harishtaneja78(@gmail.com

10. | Address and e-mail to be used for
correspondence  with  the  interim
resolution professional

Registered Address: 236-L, Model Town, Sonipat, Haryana -
131001
E-mail ID: cirp.delco@gmail.com; harishtaneja78@gmail.com

11. | Last date for submission of claims 06.07.2022 (i.e. 14 days from the appointment of Insolvency

Resolution Professional)

12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | Not Applicable

identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and
(b) Details of authorized
representatives are available at

Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a Corporate Insolvency
Resolution Process of Delco Infrastructure Projects Limited on 20.06.2022.

The creditors of Delco Infrastructure Projects Limited, are hereby called upon to submit their claims with proof on or
before 06.07.2022 falling fourteen days from the appointment of the Interim Resolution Professional, to the Interim
Resolution Professional at the address mentioned against entry No. 10.

The claims may be submitted in specified form in terms of regulations 7, 8, 9 and 9A of The Insolvency and Bankruptcy
Board of India (Insolvency Process for Corporate Persons) Regulations, 2016 by the Operational Creditors (except
workmen and employees) in “Form B”, Financial Creditors in “Form C”, Home Buyers in “Form CA”, Workman or
Employees in “Form D”, Authorised Representative of Workmen and Employees in “Form E” and Any other
Stakeholder in “Form F”.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 23.06.2022
Place: New Delhi

Harish Taneja
Interim Resolution Professional
IBBI/IPA-002/TP-N00088/2017-18/10229
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Bank of Baroda

receipt of the said notice.

Date: 21.06.2022 Place :

Nathmal Khatik, (Chief Manager & Branch Head)
Authorised Officer, Bank of Baroda

Rajgarh (Churu)

Branch - Rajgarh - Churu (Raj.)
(For Inmovable property only)
(As per Appendix IV read with rule 8 (1) of the security interest (Enforcement) Rules, 2002)
Whereas The undersigned being the authorized officer of the BANK OF BARODA under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security InterestAct,
2002 (54 of 2002) and in exercise of powers Conferred under Section 13(12) read with rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 16.04.2022
calling upon the borrower Mr. Mahendra Singh S/o Richpal torepay the amount mentioned in
the notice being Rs. 4,39,215.77 (Rupees Four Lakh Thirty Nine Thousand Two Hundred
Fifteen and Paisa Seventy Seven only) & interest thereon within 60 days from-the date of

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken symbolic possession of the property
described herein below in exercise of powers conferred on him/ her under sub Section (4) of
Section 13 of act read with rule 8 of the Security Interest (Enforcement) rules, 2002 on this
21stday of June of the year 2022.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Bank of Baroda
for an amount of Rs. 4,39,215.77 (Rupees Four Lakh Thirty Nine Thousand Two Hundred
Fifteen and Paisa Seventy Seven only) and interestthere onw.e.f. date 16.04.2022.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the act, in
respecttime available, to redeem the secured assets.

Equitable Mortgage of land and building in the name of Mr. Mahendra Singh S/o Richpal
Singh situated at Village- Harpaloo Kushala Tehsil Rajgarh (Churu) Patta No. 4690 Dated
20.06.2008 Area 150.16 Sq. Mtr. Bounded; On the North by- Girdhari Meghwal, On the
South by - Jai Lal Meghwal, On the East by- Self Land & (Aam Rasta), On the West by-
Mahendra Singh Meghwal

e i g
Bank of India
Relationship Beyond banking

Branch Office :- Hanumangarh
E-mail ID: hanumangarh.jaipur@bankofindia.co.in
jaipur.ard@bankofindia.co.in

BOI K

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable
property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the
Authorised Officer of the Bank/ Secured Creditor, will be sold on
mentioned in the table herein below, for recovery of its dues to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s).
The reserve price and the earnest money deposit will be as mentioned in the table below against the respective property

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

“As is where is”, “As is what is”, and “Whatever there is” on the date as

Name of the Branch Description of the | (A) Date of Demand notice ujs.  (A) Reserve Price | Details of
immovable 13(2) of SARFAESI Act, 2002_|  (Rs. in Lacs) Dalel:lme enlr:l:m
. i 0 -
Lot Name of the Account properties (B) OUNHN?IHE amount as on (B) EMD E-Auction | brance
- Name & Addresses mortgaged/ Owner's | (C)Fossession Date /s 13(4) known to
e
of the Borrower/ Nams (Morlg?gers (D) Nature of Possession (C) Bid Increase secured
Guarantors Account of property/ies) | Sympolic/Physical/Constructive Amount creditors
1. Hanumangarh Branch House No. 2/60, Block 18.01.2021 Rs. 15,41,000/- | 25.07.2022
Borrower- Smt. Seema Rani Wjo|No. 02, Rajasthani  Rs. 15,35,935.47ason ["po"q 54100/ | . FrOM Not
Shri Ram Pratap Verma And Shri| Housing Board Colony,| 30.11.2019 + payable with Ll 11:00 AM | Known
Ram Pratap Verma Slo Shri|Hanumangarh Junction | further interest and expenses| ~ Rs. 10,000/- to
Dhanna Ram Verma, Address:-|-335512 payment paid in full.  |(Ten Thousand)| 05:00 PM
House No. 2/60, Block No. 2,
Rajasthan Housing Board Colony, ?7'04'2022 -
Hanumangarh Junction - 335512 Physical Possession

Guarantor - Shri Mahender Pal S/o Shri Mahaveer Prasad Address:- Sector No. 12,
Hanumangarh Junction, Hanumangarh-335512

11.07.2022 - by 5.00 PM.

RPN IS PUBLIC NOTICE FOR SALE OF VEHICLE UNDER
HYPOTHECATION THROUGH E - AUCTION

Notice of the auction is hereby given to the effect that Secured Creditor Canara Bank
Shobhagpura Branch, Udaipur has taken the possession of the under mentioned vehicle and will
be sold by holding E-Auction. The Auction will be online E-auctioning through website
www.indianbankeauction.com Date and time of auction: 12.07.2022 between 2:00 PM to 3:00
PM with unlimited auto extensions of 5 Minutes. Last Date for bid & document submission:

Name of the
Borrower

Assets/Vehicles details

Total
Liahilities

[Reserve Price
EMD Amount

Shri Rakesh Kumar,
Jangid S/o0 Kailash
Chandra Jangid Address-
Aheda, Ramsar, Ajmer-
305402

2nd Add- 2/84, Housing

Ajmer, (Raj.)

Regd. No. RJ27-CL-1142

Engine No. G4LALM534380;

Model: 2020

Hyundai Grand i10 Nios 1.2 MT KAPPA

Chassis No. MALB351CLLM045289

Rs. 770697.32 +
interest & other
expenses
thereon from

Rs. 4,00,000/-

TERMS AND CONDITIONS: 1. The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to
the following further conditions. 2. The properties are being sold on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS" and "WHATEVER THERE
IS BASIS”. 3. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised
Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation. 4. The Sale will be done by the
undersigned through e-auction platform provided at the Website https://www.mstcecommerce.com on 25.07.2022 as per the time given in the table.
5. For detailed term and conditions of the sale, please refer https://lwww.ibapi.in, www.mst tiont libapi
Date: 22/06/2022,

ce, pifindex.jsp
Authorized Officer, Bank of India

& 9(1) OF THE SARFAESI ACT, 2002

Place: Hanumangarh
STATUTORY 30 DAYS NOTICE UNDER RULE 8(6)

Rs. 40,000/

Board Colony, Meera Nagar, 100 Ft. Road, Bhuwana, Udaipur 313001
Guarantor- Shri Satyanarayan S/o Shri Radha Kishan Address- 78, Khatod, Raghunathgarh,

:las > BFC Finance Private Limited

(erstwhile Small Business Fincredit India Private Limited)

Registered Office:- Unit No. 103, First Floor, CEB Square, Sangam Complex,
Village Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059.

(As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)
Whereas the undersigned being the Authorized Officer of SBFC Finance Private Limited under the Securiization, Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12)
read with Rule B of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the BorrowersiCo-bomowers
mentioned balow, to repay the amount mentioned in the notice within 60 days from the dale of receipt of the said notice.
The bormower/Co-borrowers having failed to repay the amount, nolice is hereby given o the Bormower/Co-bomowers and the pub-
lic in general that the undersigned has taken possession of the property described herain below in exercise of powers confermed
on him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.
The Borrower/Co-borrowers in particular and the public in general is heneby cautioned not to deal with the property and any deal-
ings with the property will be subject to the charge of SBFC Finance Private Limited.

n M |

Name and Address of

Borrowers & Date of
Demand Notice

1. Om Sai Trading, 2. Suresh
Kumar, 3. Sunita Daw, & 4.
Sanjay Suresh Kumar, All are
having their Address at Om
Sai Trading, Sampla Road,
Kharkhoda, Sanepat,
Haryana -131001

Demand MNotice Date: 01-
Dec- 2021

South: Land of Jai Kisan

Description of Property(ies) & Date of Possession

Item 1: Land Admaasuring 7 Marle i.e 206 5g.Yds. situated at Khewat
No.1099 Min, Khata No.1398 Min, Killa No.132//5(8-0)

Revenua Etaate of Kharkhoda, Tehsll Kharkhoda, District Sonipat And
QOutside of the M.C Limil. Kharkhoda and same is Bounded As Under
East: Rasta 16 Ft Wide, Wes!- Rasta 20 Fi Wide.

ltem 2: Land Admeasuring 3 Marle i.e 103 Sq.Yds. situaled at Kheawat
No.1096, 1097, 1099, Khala No.1397, 1399, Killa No. 123//16/2(3-9),
123//25(B-0), 123/24/2(6-18), 26(0-9), 132//5(8-0)32//5(8-0) within tha
Revenua Estate of Kharkhoda, Tehsil Kharkhoda, District Sonipat And
QOutside of The M.C. Limit, Kharkhoda and same is Bounded as under
East: Rasta 16 F1 Wide, West: Rasta 20 Ft Wide, North: Land of Sunita,
Date of Possession: 22-Jun-2022

within the

Amount

in Possession
Notice (Rs.)

demanded

Rs.13,76,438/-
(Rupees Thirteen
Lakh(s) Seventy

Six T
Four

Thirty Eight Only)
as on 28th
MNovembar 2021

housand
Hundred

1. Parth Singh, 2. Manju
Parth Slnqph. 3. Neeraj
Partap, No. 1 to No.3 are hav-
ing their Address al Ward No
8, Murthal Road, Gall No 1,
Near Pnb Bank, Mamchan
Colony, Sonepal, Haryana-
131001, & 4. Deewan ba,
Deewan Dhaba, Vil Garh
Mirakpur, Sonepat, Meerul
Road, Haryana-131001
Demand Notice Date:
09-Nov- 2021

redeem the secured assets.

Place: Senipat, Date: 24-06-2022

All the Piece and Parcel of Immovable Property i.e the Plot now House
Measuring 4 Biswa i.e 200 Sq.Yds. situaled at Vide Khewat No.1687,
Khasara No.7457/2484, 2485 Min, 2487, 2489, 2490 Min, 72B9/2482,
72002482, 2483, T458/2485 Min, 2486, 2488 within the Revenue Estate
of Paiti Musalmanan, The. & District Sonipat and within the M.C. Limit
Sonipat and same is Bounded as under East: Plot of Other, West: Gali
Rasta, 20 Ft., North: Plot of Other, South: Plot of Other.

Date of Possession: 22-Jun-2022

‘The Borrower's attantion is invited to provisions of sub-section (8) of section 13 of the Act, in respact of ime available, to

Rs.36,53,555/-
(Rupees Thirty
Six Lakh(s) Fifty

Threa
Five

Fifty Five Only)
as on D8th
MNovember 2021

Thousand
Hundred

Sdi- Authorised Officer, SBFC Finance Private Limited

Date 22.06.2022; Place:

Udaipur

Other terms and conditions:- 1. The vehicle will be sold in “AS IS WHERE IS CONDITION”,
including encumbrances if any. 2. The auction sale will be online (e-auction) through the website
www.indianbankseauction.com 3. The vehicle can be inspected on 11.07.2022 between 11.00 AM
to 5.00 PM through concerned branch Or contact the bank authorized Enforcement Agency M/s
Nehra Associates Mobile No. 9252257343. 4. The vehicle will not be sold below the Reserve Price
and the participating bidders may improve their offer further during auction process, the amount by
which biddings are to be increased will be Rs. 5000/- incremental bid amount in multiple. 5.
Bidders are advised to go through the website www.indianbankseauction.com for detailed terms
and conditions of auction sale before submitting their bids and taking part in e-auction
proceedings. 6. Prospective bidders if required may avail online training on e-auction from M/s
Canbank computer services limited (CCSL). Canbank computer services Itd, No. 218, J P Royale,
1st floor, sampige road, Malleswaram, Mr. Pakhare D D/ Mr. Ramesh T H 9480691777/
8553643144. Email id: ccsleauction@gmail.com. 7.EMD shall be deposited by way of DD
favouring Canara Bank RO, Udaipur Branch OR through online (RTGS/ NEFT/ Fund Transfer) to
credit of account number 6964296000001 Canara Bank RO Udaipur E-Payment on or before
11.07.2022 by 5.00 PM. 8. Bids shall be submitted through online in the prescribed format with
relevant details. 9. A copy of the bid form along with the enclosure submitted online shall forwarded
to the respective Authorised Officer Connaught Place, Near Mewar Circle, Shobhagpura,
Udaipur Branch Contact No 09414043047, Mail ID: ch18456@canarabank.com 10. Sale shall be
confirmed in favour of the successful bidder, subject to confirmation of the same by the secured
creditor. 11. The successful bidder shall deposit 25% of the sale price (inclusive of EMD already
paid), immediately on declaring him/her as the successful bidder and the balance within 15 days
from the date of confirmation of sale by the secured creditor. If the successful bidder fails to pay the
sale price within the period stated above, the deposit made by him shall be forfeited. 12. All charges
for conveyance, stamp duty and registration charges etc., as applicable shall be borne by the
successful bidder only. 13. Authorised Officer reserves the right to postpone/cancel or vary the
terms and conditions of the tender without assigning any reason thereof. 14. The intending bidder
shall also attach a copy of the PAN card issued by the Income Tax Department and his/ her identity
proof and the proof of residence such as copy of the Passport, Driving license, etc.
Authorized Officer, Canara Bank

VODAFONE IDEA LIMITED

CIN: L32100GJ1996PLC030976
Registered Office: Suman Tower, Plot No. 18, Sector-11, Gandhinagar - 382 011, Gujarat
Email: shs@vodafoneidea.com Website: www.myvi.in
Tel: +91-79-66714000 Fax: +91-79-23232251

]

FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
nsolvency Resolution Process for Corporate Persons) Regulations,
Insol Resolution P for C te P Regulati 2016

FOR THE ATTENTION OF THE CREDITORS OF
DELCO INFRASTRUCTURE PROJECTS LIMITED

RELEVANT PARTICULARS

.| Name of Corporate

Debtor

DELCO INFRASTRUCTURE PROJECTS LIMITED

N

Date of incorporation of Corporate Debtor

14.08.1998

w

Authority under which corporate debtor is
incorporated / registered

ROC- Delhi

>

Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

U45201DL1998PLC095562

o

Address of the registered office and
principal office (if any) of corporate debtor

Flat 146, Ground Floor, Pocket-1, Phase-1, Sec 13,
Dwarka, Netaji Subhash Appt., New Delhi- 110075

[

Insolvency commencement date in
respect of corporate debtor

20.06.2022 (Order was pronounced on 20.06.2022
but the copy of NCLT order was received via
email on 22.06.2022)

=

resolution process

.| Estimated date of closure of insolvency

17.12.2022 (180 days from the date of
commencement of resolution process)

I

Resolution Professional

. | Name and Registration number of the
insolvency professional acting as Interim

Mr. Harish Taneja
Regn. No.: IBBI/IPA-002/IP-N00088/2017-18/10229

©

with the Board

. |Address and e-mail of the interim
resolution professional, as registered

Registered Address: 236-L, Model Town,
Sonipat, Haryana - 131001
E-mail ID: harishtaneja78@gmail.com

(b) Details of authorized
are available at:

representatives

10.| Address and e-mail to be used for Registered Address: 236-L, Model Town,
correspondence with the interim Sonipat, Haryana - 131001
resolution professional E-mail ID: cirp.delco@gmail.com;
harishtaneja78@gmail.com
11.| Last date for submission of claims 06.07.2022 (i.e.14 days from the appointment
of Insolvency Resolution Professional)
12.| Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional
13.| Names of insolvency professionals identified | Not Applicable
to actas authorised representative of creditors
inaclass (three names for each class)
14.| (a) Relevant forms and Not Applicable

offalse or

Date: 23.06.2022
Place: New Delhi

Interim Resolution Professional of Delco Infrastructure Projects Limited
Regn. No.: IBBI/IPA-002/IP-N00088/2017-18/10229

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
Corporate Insolvency Resolution Process of Delco Infrastructure Projects Limited on 20.06.2022.
The creditors of Delco Infrastructure Projects Limited, are hereby called upon to submit their claims
with proof on or before 06.07.2022 falling fourteen days from the appointment of the Interim Resolution
Professional, to the Interim Resolution Professional at the address mentioned against entry No. 10.

The claims may be submitted in specified form in terms of regulations 7, 8, 9 and 9A of The Insolvency and
Bankruptcy Board of India (Insolvency Process for Corporate Persons) Regulations, 2016 by the
Operational Creditors (except workmen and employees) in “Form B”, Financial Creditors in “Form C”,
Home Buyers in “Form CA", Workman or Employees in “Form D", Authorised Representative of Workmen
and Employeesin “Form E” and Any other Stakeholderin “Form F”.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

ling proofs of claim shall attract penalties.

NOTICE OF THE EXTRAORDINARY GENERAL MEETING
AND INFORMATION REGARDING E-VOTING

The Extraordinary General Meeting (‘EGM’) of Viodafone Idea Limited (“Company”) is scheduled on Friday,
July 15, 2022 at 12.30 p.m. (IST) through Video Conferencing (“VC”)/Other Audio Visual Means (“0AVM”) facility to
transact the business, as set out in the Notice of EGM (‘the Notice’).

The EGM is convened in compliance with the applicable provisions of Companies Act, 2013 and rules made thereunder
read with General Circulars No. 14/2020 dated April 8, 2020, No. 17/2020 dated April 13, 2020, No. 22/2020 dated June
15, 2020, No. 33/2020 dated September 28, 2020, No. 39/2020 dated December 31, 2020, No. 10/2021 dated June 23,
2021, No. 20/2021 dated December 8, 2021 and No. 3/2022 dated May 5, 2022 issued by Ministry of Corporate Affairs
(‘MCA Circulars’) and SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, (‘Listing Regulations’)
read with SEBI Circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020 read with Circular No. SEBI/HO/
CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 and SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022,
without the physical presence of the Members at a common venue. The Company has appointed National Securities
Depository Limited (‘NSDL) to provide VC/OAVM facility along with the remote e-voting facility for the EGM.

In accordance with the above mentioned circulars, the Notice has been sent in electronic mode to members whose
email ids are registered with the Company/Depository Participants (DPs). The electronic dispatch of Notice to Members
has been completed on Thursday, June 23, 2022. The Notice is also available on the Company’s website www.myvi.in
and also on the websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Limited at
www.hseindia.com and www.nseindia.com respectively.

REMOTE E-VOTING INFORMATION

Pursuant to the provisions of Section 108 of the Companies Act, 2013, read with Rule 20 of the Companies (Management
and Administration) Rules 2014 and Regulation 44 of the Listing Regulations, the Company is pleased to provide e-voting
facility to the members for casting their vote electronically on the resolution as set forth in the Notice. Members may cast
their votes remotely, using an electronic voting system (“remote e-voting”). The Special Businesses as set out in the
Notice, will be transacted through voting by electronic means only. Members attending EGM through VC/OAVM and have
not cast their vote on the resolutions forming part of the Notice through remote e-voting and are otherwise not barred
from doing so, shall be eligible to vote through e-voting facility provided during the EGM. Members who have cast their
vote through remote e-voting prior to the EGM can attend the EGM but shall not be entitled to cast their vote again. The
process for remote e-voting and e-voting at the EGM is provided in the Notice of EGM.
The remote e-voting will start on Tuesday, July 12, 2022 at 9:00 A.M and ends on Thursday, July 14, 2022 at 5:00 PM.
The remote e-voting will be disabled by NSDL thereafter. Once the vote is cast by the Member he/she shall not be allowed
to change it subsequently. A member may participate in the EGM after exercising his right to vote through remote e-voting
but shall not be allowed to vote again in the EGM.
The cut-off date for the purpose of ascertaining the eligibility of members to avail e-voting facility will be Friday, July 8,
2022. The voting rights of members shall be in proportion to their share in the paid-up equity share capital of the Company
as on the cut-off date. Members are eligible to cast vote only if they are holding shares as on the cut-off date.
Members who have acquired shares after the date of sending of the Notice and holding shares on the cut-off date i.e.
Friday, July 8, 2022, may obtain Login Id and Password by sending a request at evoting@nsdl.co.in.
In case of any queries/grievances pertaining to remote e-voting / e-voting at the EGM, you may refer to the Frequently
Asked Questions for shareholders and e-Voting user manual for shareholders available in the ‘Downloads’ section of
www.evoting.nsdl.com or call NSDL on the toll-free number: 1800-1020-990 / 1800-224-430 or send a request at
evoting@nsdl.co.in.
WEBCAST OF THE EXTRA-ORDINARY GENERAL MEETING

Members will be able to attend the EGM through VC / OAVM or view the live webcast of EGM at
hitps://www.evoting.nsdl.com by using their remote e-voting login credentials. The detailed procedure for attending the
EGM through VC/OAVM is explained in the notes of the Notice of the EGM.
Members are requested to go through the notes set out in the EGM Notice and in particular, instructions for joining the EGM,
manner of casting vote through remote e-voting and e-voting during the EGM and attending the EGM through VC/OAVM.

For Vodafone Idea Limited

Sd/-
Pankaj Kapdeo
Company Secretary

Place : Mumbai
Dated : June 23, 2022

Harish Taneja

Notice under section 13(2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

Sr. Name of Borrower(s) Particulars of Mortgaged Date Of Outstanding
No. property/properties NPA amount ( Rs.)
(B) (C) (D)
1. | LOAN ACCOUNT NO. HHLNOD00352839 | FLAT NO. 1605, 16th FLOOR, TOWER-SPARK, “SIKKA | 18.05.2022 | Rs. 36,95,321.87/- (Rupees Thirty Six
1. RISHABH GUPTA KAAMNA GREENS”, PLOT NO. GH-03/B, SECTOR- Lakh Ninety Five Thousand Three
2. ASHOK KUMAR GUPTA 143B, NOIDA-201301, UTTAR PRADESH Hundred Twenty One and Paise Eighty
3. HIMANSHU PANDEY (GUARANTOR) Seven Only) as on 18.05.2022
2. [ LOAN ACCOUNT NO. HHLNOI00336997 | FLAT NO. GF-1, GROUND FLOOR, FRONT SIDE, PLOT | 13.05.2022 | Rs. 18,67,422.47/- (Rupees Eighteen
1. AKASH NO. A-109, BLOCK-A, SLF VED VIHAR, LONI, Lakh Sixty Seven Thousand Four
(PROPRIETOR OF SHALIMAR TENT | GHAZIABAD-201102, UTTAR PRADESH Hundred Twenty Two and Paise Forty
AND CATERERS) Seven Only) as on 13.05.2022
2. SHIKHA AGGARWAL
3. [ LOAN ACCOUNT NO. HHLMER00459667 |SECOND FLOOR FLAT ON PLOT NO. 5, PART OF | 13.05.2022 | Rs. 16,00,994.49/- (Rupees Sixteen Lakh
1. NITIN GOYAL KHASRA NO. 123, MAANSAROVAR GARDEN COLONY, Nine Hundred Ninety Four and Paise
(PROPRIETOR OF SHRI HARI VILLAGE-MOHKAMPUR, DELHI ROAD, PARGANA AND Forty Nine Only) as on 13.05.2022
TRADERS) TEHSIL MEERUT, MEERUT-250002, UTTAR PRADESH
2. AYUSHI GOEL
4. | LOAN ACCOUNT NO. HHLNOD00435203 |APPARTMENT NO. TWINZ-SUN 5-0702, SEVENTH | 18.05.2022 | Rs. 20,40,149.30/- (Rupees Twenty Lakh
1. BIJENDRA SINGH BANSAL FLOOR, MIGSUN WYNN, PLOT NO. GH-01 B(1), Forty Thousand One Hundred Forty Nine
2. RENU SECTOR-ETA-2, GREATER NOIDA, GAUTAM BUDDHA and Paise Thirty Only) as on 18.05.2022
3. SURENDRA SINGH BANSAL NAGAR-201303, UTTAR PRADESH
(GUARANTOR)
5. | LOAN ACCOUNT NO. HHLNOD00410180 | APARTMENT NO. TWINZ—SUN 5-1104, FLOOR-11TH, | 17.05.2022 | Rs. 11,27,633.88/- (Rupees Eleven Lakh
1. AMALA PRASANNA GHOSHAL “MIGSUN WYNN”, PLOT NO. GH — 01 B(1), SECTOR — Twenty Seven Thousand Six Hundred
2. SADHNA GHOSHAL ETA-2, GREATER NOIDA, GAUTAM BUDH NAGAR- Thirty Three and Paise Eighty Eight Only)
201308, UTTAR PRADESH ason 17.05.2022
6. [ LOAN ACCOUNT NO. HHLDIP00184636 FLAT NO. C-2503, 2ND FLOOR, BLOCK C, SPRINGVIEW | 23.05.2022 | Rs. 14,63,038.57/- (Rupees Fourteen
1. SUNIL KUMAR FLOORS, CRESCENT PARC, VILLAGE SHAHPUR Lakh Sixty Three Thousand Thirty Eight
2. ARCHANA SINGH BAMHETA, GHAZIABAD-201002, UTTAR PRADESH and Paise Fifty Seven Only) as on
23.05.2022

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account (s) and as per books of accounts maintained in the ordinary
course of business by the Company, Column D indicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been classified by the Company as Non Performing
Asset (as on date in Column C) within the guidelines relating to assets classification issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were
also issued to each of the borrower.

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his/their liabilities towards the Company by making the payment of the
entire outstanding dues indicated in Column D above including up to date interest, costs, and charges within 60 days from the date of publication of this notice, failing which,
the Company shall be entitled to take possession of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the

Company in law.

Please note that in terms of provisions of sub-Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire amount of outstanding dues together with all
costs, charges and expenses incurred by the Secured Creditor only till the date of publication of the notice for sale of the secured asset(s) by public auction, by inviting
quotations, tender from public or by private treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time

frame, Borrower may not be entitled to redeem the property.”

In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by way of sale, lease or otherwise (other thanin
the ordinary course of his business) any of the secured assets referred to in the notice, without prior written consent of secured creditor.

Place: NOIDA/ FATEHPUR / GHAZIABAD / MEERUT/ GAUTAM BUDH NAGAR / HAPUR /

For Indiabulls Housing Finance Ltd.

% da@ 3 dg}.g; Branch Office- Pannadhai Colony, Chittorgarh (Raj.)-312001, Tel. No. 01472-245500, E-mail:
’ vichga@bankofbaroda.com
E"“’”R ”ﬂgﬁ Branch Office- Rana Sanga Bazar, Chittorgarh (Raj.)- 312001, Tel. No. 01472-246198,240198 E-mail:
chitto@bankofbaroda.com
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
“APPENDIX-IV-A” [See Proviso to Rule 8(6)]
E-Auction Sale Notice for Sale of Inmovabhle Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described movable & immovable
properties hypothecated/ mortgaged/ charged to the Secured Creditor, possession of which has been taken by the Authorised officer of Bank of Baroda,
Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis for recovery of dues in below mentioned account. The
details of Borrower/s/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below-
Name & Address of Give Short Description of the - Status olJ Propert
Borrower/s/ Movable & Immovable | - Date & Reserve Price EMD 1o o0 cip Inspsclign
e wi otal Dues | Time of and Bid Increase Qumhalin]
Guarantor/s and Branch Properties with E-auction Amount (Sy date
Known Encumbrances, if any Physical) | & Time
Branch- Pannadhai Colony, Commercial Shop No. 22 Rs. 28.07.202 | Reserve Price Rs.38,15,280/- Symbolic 18.07.2022
Chittorgarh (Raj.) admeasuring 121.12 Sq.ft.|33,55,599.16 2 (Rupees Thirty Eight Lakh 11.00 AM
1M/s Mangal Murti Restaurantsituated at Ground floor, ason 2.00 PM to Fifteen Thousand Two
through its Proprietor Mrs.[Vinayak Complex, Bad| 04.10.2021 | 6.00 PM Hundred Eighty Only) to
Rajni Puri Registered Address:-|Chowki, Collectorate| (including (With 3.00 PM
Vinayak Complex, Collectorate|Chouraha, Chittorgarh|interest upto| unlimited EMD- Rs. 3,81,528/-
Gircle, Chittorgarh- 312001 |belongs to Hitendra Puri| 03.10.2021) |extensions| (Rupees Three Lakh Eighty
Proprietor & Guarantors- 1.|S/o Devendra Puri Bounded| plus interest, | of 10 min. | Oné Thousand Five Hundred
Mrs. Rajni Puri W/o Hitendra|By:- East: Shop No.21 of|cost, charges| each bid ) Twenty Eight Only)
Puri 2. Mr. Hitendra Puri S/o|complex, South: Shop No.| & other Bid Increase Amount-
Devendra Puri Address:- 31,[26 of complex, West:- Shop| Recovery Rs. 10,000/-
Behind Ayurvedic Hospital,|No. 23 of complex, North:| expenses (Rupees Ten Thousand Only)
Uparla pada, Chittorgarh Passage of complex etc.
Branch- Rana Sanga Bazar, Shop no.18 Situated at Rs. 28.07.202 Reserve Price Symbolic 18.07.2022
Chittorgarh (Raj.) ground floor, Vinayak|12,01,643.80 2 Rs. 55,80,576/- 11.00 AM
1. Mr. Hitendra Puri Goswami|Complex, Chittorgarh, ason 2.00 PMto| (Rupees Fifty Five Lakh
Sfo Mr. Devendra Puri, 2. Mr.|admeasuring 129.18 sq.ft.| 31.08.2021 | 6.00 PM Eighty Thousand Five to
[K)ﬁvendre;‘ Plug ,aosw;rm. F§/0 in the name of Mrs. Rajni|_ (tinc:Iutdingt (I\'Nit'? ; Hundred Seventy Six Only) 3.00 PM
uman Puri, 3. Mrs. Rajni Puri{p i /o Mr. Hitendra interest upto [ unlimite EMD-
Address: Bahind. Ayurvogiok| U1 Coswami. Bounded SUIEEER) | HCOTS) R, 6680581 (Rupees Five
Hospital , Chittorgarh- 312001 By: ETSI WOthf{FSihODNOf cost, charges| each bid ) Lakh;;?yég&tgﬂlrxsand
Partners & Guarantors- 1. Sh.|S0MP'eX, . est - Shop No. & other
Badrigiri Goswami S/o Sh.|!7. North: Shop No. 10,1 gesqyery Bid Increase Amount-
Bhurigiri Goswami Address:-|South: Complex Passage. | gypenses etc Rs. 10,000/-
(Rupees Ten Thousand Only)
Near Maszid, Diet Road, Kumbhanagar, Chittorgarh- 312012. Sh. Navin Kumar Dubey S/o Sh. Gajanand Dubey Address:- A-1, Anand Vihar
Colony, Behind Hotel Ramrakhi, Chittorgarh- 312001.
Branch- Pannadhai Colony, [Commercial Property Rs. 28.07.202 Reserve Price Symbolic 18.07.2022
Chittorgarh (Raj.) Shop No. 10, admeasuring|31,40,189.53 2 Rs. 69,46,875/- 11.00 AM
1 M/s Vinayak Bakery Through|118.75 sq. ft. situated at| ason 2.00 PMto| (Rupees Sixty Nine Lakh
its Proprietor Mr. HitendraPuri |[Ground floor Vinayak| 04.10.2021 | 6.00 PM | Forty Six Thousand Eight to
Registered Address:- Vinayak|Complex, Bad Chowki| (including (With [ Hundred Seventy Five Only) 3.00 PM
Complex, Collectorate Circle, |Collectrate Chouraha,| interest upto unlimi_ted EMD- Rs. 6,94,688/-
Chittorgarh—312001 Chittorgarh-31 2001‘ 03.10.2021) extensions (Rupess Six Lakh Ninety
Proprietor & Guarantors- 1. Mr. | belongs to Hitendra Puri plus interest, | of 10 min. | £\ Thousand Six Hundred
Hitendra Puri S/o Devendra|S/0 Devendra Puri|cost, charges| each bid) Eighty Eight Only)
Puri 2. Mrs. Rajni Puri W/o|Bounded by: East: Shop of| ~ & other -
Hitendra Puri Address:-31,|Vasudev Moud, South: Recovery Bid Increase Amount-
Behind Ayurvedic Hospital, [Passage of complex 4.5ft.|  expenses R RTS' 1%]000/_ onl
Uparla Pada, Chittorgarh West- Shop of complex,|  €tc. (Rupees Ten Thousand Only)
’ North: Shop of ArjunLal
Branch- Pannadhai Colony, |Commercial Property Rs. 28.07.202 Reserve Price Symbolic 18.07.2022
Chittorgarh (Raj.) Shop No. 26, admeasurig|38,90,267.66 2 Rs. 70,85,520/- 11.00 AM
1. M/s Vinayak Juice &]|121.12 Sq.ft. Situated at! ason 2.00 PM to| (Rupees Seventy Lakh Eighty
Icecream Through its|Ground floor, Vinayak| 04.10.2021 | 6.00 PM | Five Thousand Five Hundred to
Proprietor Mr. Hitendra Puri{Complex, Bad Chowki| (including (With Twenty Only) 3.00 PM
Registered Address: Vinayak|Collectorate  Chouraha,| interest upto unIimi_ted EMD-
Complex, Collectorate Circle, Chittorgarh_- 312001_ 03A1Q.2021) extensions|  ge 7,08,552/- (Rupees
Chittorgarh- 31200 1belongs to Hitendra Puri) plus interest, of 10 min. | seyen | akh Eight Thousand
Proprietor & Guarantors- 1. Mr. [$/0 Sh. Devendra puri|cost, charges| each bid) | gjye Hundred Fifty Two Only)
Hitendra Puri S/o Devendra|Bounded By: East : Shop| & other -
Puri  2.Mrs. Rajni Puri W/o No. 27 of complex, South | Recovery Bid Increase Amount-
Hitendra Puri Address:-31, |R0ad West: Shop 24,25 of| expenses etc Rs. 10,000~
Behind Ayurvedic Hospital, [cOmplex North : Shop No. (Rupees Ten Thousand Only)
Uparla pada, Chittorgarh 22 of complex
Branch- Pannadhai Colony, [Commercial Property Rs. 28.07.202 Reserve Price Symbolic 18.07.2022
Chittorgarh (Raj.) Shop No. 29 admeasuring| 36,66,139.64 2 Rs. 63,00,000/- 11.00 AM
1. M/s Vinayak Fast Food|200.00 Sq.ft. situated at! ason 2.00 PMto| (Rupees Sixty Three Lakh t
Through its Proprietor Mrs.|Ground floor, Vinayak 03.10.2021 G.OO.PM Only) 0
Rajni Puri Registered Complex, Bad " (With 3.00PM
Address: Vinayak Complex,|Chowki,Collectorate| (including | unlimited EMD-
Collectorate Circle, Chouraha, Chittorgarh-| interest upto extensions| g 6,30,000/- (Rupees Six
Chittorgarh- 312001 312001 belongs tol03.10.2021) [of 10 min.| | oy Thirty Thousand Only)
Proprietor & Guarantors- 1. Bel\}eenzgrgur? uBrc:ur?d/eg plus interest, | 8a¢h bid)
l\P/Iur;sI Rajni Puri W/o Hitendra by - East : Dr. PL.. Kothari cos; cthharges Bid Increase Amount-
2.Mr. Hitendra Puri S/o|% Chunni Lal Menariya el fs. 10,000
Wit " ) property, South : Shop of| Recovery (Rupees Ten Thousand Only)
Devendra Puri Address:-31, |comniex'West: Passage of|  expenses
behind Ayurvgdlc Hospital, Complex, North : Shop of etc.
Uparlapada, Chittorgarh complex. Encumberances
ifany : Not Known
Branch- Pannadhai Colony, |Commercial Property Rs. 28.07.202 Reserve Price Symbolic 18.07.2022
Chittorgarh (Raj.) Shop No.15 admeasuring|58,29,779.27 2 Rs. 66,69,000/- 11.00 AM
1. M/s Hotel Vinayak Palace|123.50 sq.ft. Situated at| ason 2.00 PM to| (Rupees Sixty Six Lakh Sixty
Throughits Partners Ground Floor, Vinayak| 04.10.2021 | 6.00 PM Nine Thousand Only) to
Mr. Hitendra Puri and Mrs.|Compound, Bad Chowki,| (including (With 3.00 PM
Rajni Puri Registered Address: Colllectorate Chouraha,| interest upto unlimi_led EMD-
1, Collectorate Circle, Vinayak|Chittorgarh- 312001| 03.10.2021) [extensions| gs_ g 66,900/~ (Rupees Six
Complex, Chittorgarh- 312001 |Deongs o Rajni Puri W/o| plus interest, | of 10 min. | - ah sixty Six Thousand
Partners & Guarantors- 1. Mr, |HitendraPuri cost, charges| each bid) Nine Hundred Only)
Hitendra Puri S/o Devendra|BOunded By- East: Shopof| & other -
Puri 2. Mrs. Raini Puri W/o|comPlex, South: Passage Recovery Bid Increase Amount-
- VIrs. area then Bhilwara etc. (Rupees Ten Thousand Only)
W/o De_vendra Pun_ Addre_ss:— Chittorgarh Road, North:
31, Behind Ayurvedic Hospital, | other shop of complex.
Uparla pada, Chittorgarh
Branch- Pannadhai Colony, |Property (i)- Commercial Rs. 28.07.202 | Property (i)- Reserve Price Symbolic 18.07.2022
Chittorgarh (Raj.) Shop No. 9, admeasuring |45,93,226.10 2 Rs. 40,69,170{- (Rupees 11.00 AM
1. M/s Vinayak Restaurant 129.18 Sq.ft. Situated at as on 2.00 PM to Forty Lakh Sixty Nine to
Through its Proprietor Ground floor, Vinayak 04.10.2021 6.00 PM Thousand One Hundred
gn its Fropriet Complex, Bad Chowki +10.4 (With Seventy Only) 3.00 PM
Mrs. Rajni Puri Registered  [ollectorate Chouraha, (including | unlimited EMD- Rs. 4.06.917/-
Address: Vinayak Complex, |Chittorgarh-312001 interest upto |extensions| (R pees Four Lakh Six
Collectorate Circle, belongs to Hitendra Puri | 03.10.2021) of 10 min. | Thousand Nine Hundred
Chittorgarh- 312001 S/o Devendra Puri plus interest,|  €ach) Seventeen Only)
Proprietor & Guarantors-1. Bounded By: East ',Sho[’ cost, charges Bid Increase Amount-
A ; of complex, South : -
Mrs. Rajni Puri W/o Hitendra & other Rs. 10,000/
i ; i Passage of complex, (Rupees Ten Thousand Only)
Puri 2. Mr. Hitendra Puri S/0 | West: Shop of complex, | Recovery p L ili}
Devendra Puri North : Shop of complex. | expenses Property (ii)- Reserve Price
Address:- 31, Behind Property (i)} ete. o S aress
Ayurvedic Hospital, Uparla | GoTTEEy “roPery Thousand One Hundred
pada, Chittorgarh admeasurind 129.18 5. Seventy Only)
ft. situated at Ground floor EMD- Rs. 4,06,917/- (Rupees
Vinayak Complex, Bad Four Lakh Six Thousand Nine
Chowki Collectrate Hundred Seventeen Only)
Chouraha, Chittorgarh- Bid Increase Amount-
312001 belongs to Smt. Rs. 10,000/
Rajni Puri W/o Shri (Rupees Ten Thousand Only)
Hitendra Puri Bounded By: East: Shop of complex, South: Shop No. 18 of complex, West: Shop of complex, North : Way of complex.
For detailed terms and conditions of the sale, please refer to the link provided in https://www.bankofbaroda.in/e-auction.htm and https://ibapi.in.
Also, prospective bidders may contact the authorized officer on contact Number 8875006626.
Date: 23.06.2022 Place: Chittorgarh Authorised officer Bank of Baroda
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